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ALLAHABA1l 

Allahabad : uated this 3rd dfl/ Of August, 20~ 

U:i gin al APpl.i cat.i en i'io. 9Ce Of 1994 

iJi strict ; Agt'a 

H<n• ble i'v\r. Justice ftt{K Trivedi, v.c • 
• 

HQ'l•ble Mr· s. eiswa, A,M. 

Ambuj Kunar Saxena SL o Sri Ran esh Chandra sax en a, 
Resident Of 13/234, Paktola, Taj ganj, Agra. 

( sri o. P. GJpta, Advocate) 

3. 

4. 

••••• Applicant 

versus 

uni m Of India, 
Thr<>ugh the secretary ~ T, 
New oelhi. 

superintenctent Of fOs t Uffices, Agra. 

Sub l.)i vi si onal In spec tor (East), 
sub Uivisi en, Agra. 

Sub POS t Master, G. G. lndustri es, 
Agra-4. 

( sri s. c. Tri pathi., Advocate) 

••••• rl.espmcten"ts 

a,r Hon• .pie Mr. Justice drl.K Trivedi, v.c • 

• 

This ap1--licati en has been filed \llder sec ti en 19 

Of the Admiru.strati ve Tribunals ;;; t, 1985, challenging -
the orcterf'dated lB-5-1994 ~ which his engagement as 

EDSV (as substitute) has been terminated. In the 

order dated lB-5-1994, it was also EX oVided that he 

is all Oiled to coo tinue till any arrangement is made by 

the suI( E), Agra. The order dated 18-5-94 reads as 

uncter :-
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•In cc;mpliaJlce of SDI( E) Agra Memo No.Af GGI/sO 
dated 15-5-1994, services Of sri A.K. Saxena & sri 
Sallj ~ Agrawal, EDSV' s are h/bf terminat~ with 
immediate effect. HC>Never, th~ are all QNed to 
c cntinue till aCV arrangement is made bf the Sol( E), 
Agra•. 

2. Learned col.flsel for the applicant has submitted 

that as provided in the letter itself the applicant is 
~ ~ 
, *&elf caltJ.nuing and no regularly selected candidate 

has ccme to join the pest. It has been further 

subni tted that in view Of the Full sench Judgement of 

.E.rnakul~ aench Of the Tribunal (AT( FB) 1991-93 P. 23) 

in case of G.s. Parwati Vs. s.J.1. & urs, the ap,:ilicant 

is entitled for cmsideratioo at the time Of regular 

selec ti m and he is al so entitled for the benefit Of 

the experience he gained. Sri SC Tripathi, counsel 

f OJ: the respooctents en the other hand submitted 

regular select.ion has already been com pleted in 

that 
•\.. 

this~ 
and there is no ques ti m Of the a pplicant being 

consictered or given any µreference on the basis of his 

working as substitute E.)J. S. v. 

3. v-e have canefully con 5iderej the subnissi oos of 

the learned counsel for the par ti es. It i 5 not disputed 

that the ap f.Jlicant has been working as substitute to 

regular incl.IJ'lben t sri Jagdish Prasad. Thus, he cannot 

claim any right. Over the post. The regular candidate 
~ 0.(1 t:!pw.~ .....(, 

has to be t_,s~ * a.. The im pugied order d oe 5 not suffer 

fr~ any error of law. 

4. Learn eel c oun se l for the a p µl i can t then submit. ted 

that the impugned oruer dated 18-5-1994 has not yet been 

given effect and he is still working and the respcndents 

may be directed t.o consider him also at the time of 

regular selectioo. The aPplicati.on is, thus, disposed 
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finally with the ctirecti.oo that if regular selectico 

'~\ is held, the claim Of the ap plicant for app ointment 

shall als o be taken into consi derati on in the light 

Of the Full sench Judgement men ti cned ab o~. There 

shall be no orcter as to cos ts. 

5 c;-,L-
1 

Member (A) Vice Chairma 
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